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Shri B.K.Nayak, the learned counsel for 

the applicant states that tzh as per Office Order 

dated 16.12.1996 of the 2nd Respondent, the 

applicant had been promoted 	Storeee er w.e.f. 

the date of assumption of charge(1niexure_R/2). 

Jn VICW Of this order the applicant haA got the 

relief ?rayed for in this Original zplication, 
Jr 

Since the applicant had got the relief, this O.A. 

has become infructuous. Accordingly, we dismiss 

this O.A. as infructuous. NO costs. 

Shri. .Das, AddloStanding Counsel for the 

Respondents is present and has been informed 
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